
FIR No.185/2018
PS Alipur
U/s 279/304 A IPC
State Vs. Ajay

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
None for the applicant

Heard. Perused. 

This  is  an application for  release of  RC of  the vehicle

bearing no. DL-8C AR 2481 moved by the applicant/registered

owner. 

None has appeared on behalf  of  the applicant  despite

several calls since morning. It is already 2.30 PM.

In the interest of justice, one opportunity is given to the

applicant  for  his  appearance  and  for  consideration  on  the

application for 30.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



Ct. Case no. 4666/2019
HDFC Vs.M/s Jindal Agro International

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: None for the applicant

Heard. Perused. 

Put up for appearance of the applicant/further proceedings

on 03.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



Ct. Case no. 4667/2019
HDFC Vs.M/s Fair Chand Dalip Kumar 

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: None for the applicant

Heard. Perused. 

Put up for appearance of the applicant/further proceedings

on 03.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



FIR No.481/2021
PS Alipur
U/s 33/58 Ex. Act
State Vs. Sonu

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed on

behalf of the applicant/accused .

It  is  submitted  by  the  Ld.  Counsel  that  accused  is

innocent and no offence as alleged has ever been committed

by him. It is further submitted that nothing was recovered from

the accused and he has been falsely implicated in the present

case.  It  is  further  submitted that  investigation of  the present

case has already been completed and he is no more required

for  further  investigation  in  the  present  case.  In  view  of  the

outbreak of COVID-19 pandemic, prayer is made for the grant

of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the  accused  are  that  accused  was  arrested  alongwith  20

patties of illicit liquor (50 quarter in each patty) in a Santro Car



no. HR-26 AB 8982.  The allegations against the accused are

serious in nature.  Admittedly, applicant/accused is involved in

other criminal cases. Hence, there are cogent apprehensions

that accused might commit similar offences again, if released

on bail. Co-accused is yet to be arrested. The investigation of

the case is at initial stage.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



FIR No.119/2021
PS Alipur
U/s 279/337 IPC
Vehicle no. DL-1L N 3291

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused.  

This is an application for release of case property vehicle

bearing no.  DL-1L N 3291  moved by the applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical  inspection of  the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In case vehicle is insured, the applicant will also furnish

an affidavit to the SHO/IO in support of the application

for release of vehicle that he has not claimed insurance

money from the insurance company pertaining to the

occurrence of accident in above mentioned FIR. 



ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



FIR No.423/2021
PS Alipur
U/s 33 1A/58 Delhi Ex. Act.
State Vs. Aslam

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  filed  on  behalf  of  the

applicant/accused Aslam for releasing him on personal bond.

It  is  further  submitted  that  accused belongs to  a  very

poor family and has not furnished the bail bond in terms of bail

order dated 22.06.21 granted in his favour.  Prayer is made to

release the accused on personal bond.

Ld. APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of record reveals that accused was granted bail

vide order dated 22.06.21. In the present application prayer is

not for the reduction of the bail  amount/surety amount.  The

prayer  in  the  present  application  is  for  the  release  of  the

accused on personal bond.  Meaning thereby,  by way of the

present  application,  applicant  has  sought  modification/

changes in the conditions of bail order dated 22.06.21, which

is not maintainable in the present form. However, accused is



at  liberty  to  approach  Higher  Judicial  Forum  for  the

modification/changes in the terms and conditions of the bail

order. 

Accordingly, the application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



FIR No.0441/2021
PS Alipur
U/s 279/337 IPC
Vehicle no. DL-1CX-3472

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused.

This is an application for release of case property vehicle

bearing no.  DL-1CX-3472 moved by the applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

IO has sought sometime for the verification of documents

of the vehicle.

At  request  put  up  for  filing  of  verification  report  of

documents  of  the  vehicle  and  for  consideration  on  the

application on 02.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



M/s Rashmi Impex & Ors. Vs. Union Bank of India

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: None for the applicant.

Heard. Perused. 

This is a caveat application u/s 148A Cr PC r/w section

151  CPC filed on behalf of the applicant. None has appeared

on behalf  of the applicant despite waiting since morning. It  is

already 2.30 PM. It appears that applicant is not interested in

pursuing the present application. Hence, present application is

dismissed for non-appearance and for non-prosecution. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



FIR No.425/2021
PS Alipur
U/s 457/2021
State Vs. Mohd. Yasin

29.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for surrender filed on behalf of the

accused Mohd. Yasin.

Reply to the present application filed on behalf of the IO

stating that an application for the issuance of NBWs was filed in

the court  on  28.06.2021.  It  is  also  stated by the  IO that  the

anticipatory bail  application  of  the accused has already been

dismissed by Ld. Sessions Court.

It  is  submitted  by  Ld.  Counsel  for  the  applicant  that

applicant/accused wants to surrender in the present case. 

It is evident that for purpose of surrender before the court

and  interrogation,  physical  appearance  of  the  accused  is

necessary.  However,  court  of  undersigned is  working through

virtual mode, as per directions of Hon'ble High Court and Ld.

Principal District & Sessions Judge. 

At this stage, Ld. Counsel  for  the accused submits that

applicant/accused is present in the court for his surrender. 



Considering  the  facts  of  the  case  and  the  peculiar

requirement  for  the  purpose  of  surrender  of  applicant  and

interrogation, if  any the present application is assigned to the

Ld.  Duty  MM of  the  day for  disposal,  as  per  law.   Both  the

parties are diercted to appear before Ld. Duty MM at 12.30 PM

today itself for further proceeding. 

Ahlmad  is  directed  to  send  the  file  after  necessary

compliance. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021


